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Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ? '

Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement {oral) »f the Bench delivered by
Hon'hle Shri P.K, Kartha, Vice Chairman(3J}.
We have heard the learned counsel for both parties, The relief
sgught in this application is that respondents be directed to allow
the applicant to continue as Casual Labnurer in the office of the

respondents in preference to Nhis juniors and freshly recruited persons.

2, The same .issue was considered in a hatch of applications dispgsed
of by the Tribunal on 26.4.91 (DA.?DSZ/BQ and cannected matters -
Rameshwar and another Vs, Union nf Ihdia through the Directnr General,
Dgordarshan). In the said Judgement, the Tribunal concluded that in
order to make the system of engagement of Casual lLabourers within
legal and canstituti-nal 1imits, it is imperative that the respondents
should evolve a rational scheme for regularising them. Acoordingly,

the applications were diSpQSBd nf by the fallowing directionss
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72 0In our view, the nESpgndénté_should frame a suit=ble scheme

for absorption of the Casual labourers within a period of four
months from the date of receipt nf this Qrder. Pending this, the
respondents shall allow the applicant to continue to work as Casual-—
labourer in-théirroffide a8 long as there' is requirement for such
workers, In case the disengagement nf soﬁe casval labourers bscoines
unavoidable, it should be on the principle of 'lase come first go's
Till the applicant has been regularised, the respondents may not
resﬁrt to fresh recruitmeﬁt throuéh tmploryment Exchange or
otherwise, Till he is regularisad,‘the wages to be paid to him
shpuld be in accordance with'thé minimum in the scale of pay of the
post held by a regulartemployee in a Group 'D? pﬁst. After
regularisation, he should be placed on psr with a regular Group'™D’!
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employee in respect of his service conditions and benefits,

_}. The presént applicatior.is also disposed of " n»the above lines,
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Em The inﬁerim nrder passed on 13,8,90 directing the respondents
to consider engzging the applicant 28 CaSual labourer in preference
to his juniors and outsiders, if vacancies of casual labnurer are

available; is hereby made absolutes

There will be no nrdersas tm cost,

(DeKe CHAKRAVORT o (PKo KARTHA)
MEMBER(A) , _ VaC.(3)
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